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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE SIXTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT
THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HON’BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NOS: 20542 AND 20547 OF 2010

WP NO.20542 OF 2010:

Between:

1. Chaitanya Bharathi Of Technology, a Society registered under A.P. Societies
Registration Act No 35 of 2001, represented by its President Dr.B.N.Reddy S/o0.B.
Ramachandra Reddy, CBIT Campus, Kokapet Village, Rajendranagar (M), Ranga
Reddy District, Hyderabad.

2. Chaitanya Bharathi Institute of Technology,, represented by its Principal
Dr B.Chennakesava, CBIT Campus, Kokapet Village, Rajendranagar (M), Ranga
Reddy District, Hyderabad.

3. D.Kamalakar Reddy, S/o.D.Ram Reddy Industrialist R/o.H.No.8-2-293/82/.-

1/243/G-1, Kulsum Residency, Filmnagar, Jubilee Hills, Hyderabad - 500 033.
...PETITIONERS

1. Union Of India, Represented by its Secretary, Ministry of Human Resources and
Development, Government of India, Shastri Bhawan, New Delhi - 110 115.

2. All India Council for Technical Education,, represented by its Member Secretary,
4th Floor, East Tower, NBSC Place, Bhisham Pithama Marg, Pragati Vihar, Lodhi
Road, New Delhi - 110003. :

3. State of Andhra Pradesh, represented by its Principal, Secretary, Higher Education

Department, Secretariat, Hyderabad - 500 004.

AP State Council of Higher Education, represented by its, Chairman, 1st Floor,

JNTU Masab Tank Campus, Mahaveer Marg, Opp Mahaveer Hospital, Hyderabad

- 500 028.

Admission and Fee Regulatory Committee, represented by its Member Secretary,

1st Floor (South Wing), Gagan Vihar MJ Road, Hyderabad - 500 007

Osmania University, represented by its Registrar,, Osmania University, Hyderabad

500 007. :

Dr.N.V. Koteswara Rao, Professor, Dept. of ECE, CBIT Post, CBIT, Gandipet,

Hyderabad - 500 075.

Prof. P.Sreenivasa Sharma,, Professor, Dept. of Civil Engineering, CBIT Post,

CBIT, Gandipet, Hyderabad - 500 075. ' :

Sri.B. Suryanarayana, Associate Professor, Dept. of Mechanical Engineering,

~ CBIT Post, CBIT, Gandipet, Hyderabad - 500 075.

10.5ri.R Ravinder Reddy, Assistant Professor, Dept. of CSE CBIT Post, CBIT,
Gandipet, Hyderabad - 500 075.

11.Mr.P.Nagender Reddy, Lab Assistant, Dept. of Mechanical Engg., CBIT Post,
CBIT, Gandipet, Hyderabad - 500 075.
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12.Mr.C.Nagi Recldy, Superintendent, Admn, Office. CBIT Post, CBIT, Gandipet,
Hyderabad - 530 075.

13.Mr.Ch.Madha\ a Reddy, Junior Assistant, Academic znd Examination Branch,
CBIT Post, CRIT, Gandipet, Hyderabad - 500 075.

14.Mr.T.Sadasiva Rao, Record Assistant, Admn. Office, 2BIT Post, CBIT, Gandipet,

Hyderabad - 500 075. . RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased to
issue_an appropriate writ, order or direction, more particu arly in the nature of Writ of
declaration, declaring (i) that the All India Council for Technical Education (pay scales,
service conditions and qualifications for teachers and other Academic Staff in Tecﬁnical
Institutions Degree) Feguiations, 2010 are uitra vires the Constitution of India and the
AICTE Act, 1987 and therefore void, in so far as the petitioner institution is concerned.
that the said AICTE Regulations of 2010 are Ultra vires Art 19(1)(g) of the Constitution
of India and therefore void, in so far as the petitioner institution is concerned

LA. NO: 1 OF 2010(W">MP. NO: 26118 OF 2010)
Petition under $ection 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may te pleased grant stay of the
operation of the aforisaid AICTE Regulations of 2010 in so far as the petitioner

institution is concernec pending disposal of the writ petition

LA. NO: 2 OF 2010(WFMP. NO: 26119 OF 2010)
Petition under Section 151 CPC praying that in the c rcumstances stated in the

affidavit filed in suppcrt of the petition, the High Court may be pleased permit the
petitioners herein to prosecute the writ petition by impleading respondents 7 to 14 in a
representative capaclity of the staff of the petitidner institute urder order | Rule 8 of
CPC, without impleading all the teaching and non-teaching staff employed in the
petitioner institution as -espondents to this writ petition since the r number is too farge,
in view of the judgemn- reported in 1984 (4) SCC Page 251 pending disposal of the
Writ petition

Counsel for the Petitioners: SRI YELAMANCHILI SHIVA SANTCSH KUMAR

Counsel for Respondent No. 1: Ms. L. PRANATHI REDDY, COUNSEL FOR

SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL

Counsel for Respondert No. 2: SRI MEHBOOB ALI, SC FOR AICTE

Counsel for Respondent No. 3: Ms. MADHURI RAO KUCHADI, AGP FOR
ADDITIONAL ADVOCATE GENERAL
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